
NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

T.C.P No. 176 I (MAHI I 2ot7

CORAM: Present: SHzu M.K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM.ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NAT]ONAL COMPANY LAW TzuBUNAL ON 05.01.2018

NAME OF THE PARTIES: Deepweld Agencies
V/s.

Vidhyavasini Steel Products Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE
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1. The Learned Representative of the petitioner is present.
2' Because of the reason that the debt amount is ress than the prescribed rimit of

the Insolvency code, therefore, the Learned Representative of the petitioner is
seeking permrssion suo moto to withdraw the petition. It is dury recorded in the
Order Sheet. Granted.
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